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BEFORE THE NATIONAL GREEN TRIBUNAL

(EASTERN ZONE BENCH, KOLKATA)
Original Application No. 135/ 2023/EZ

Mousri Jana
Versus

The State of West Bengal & Ors.

COMPLIANCE REPORT IN THE FORM OF AFFIDAVIT OF
THE DISTRICT MAGISTRATE, SOUTH 24 PARGANAS

DISTRICT, GOVERNMENT OF WEST BENGAL

I, Sumit Gupta, Son of Shri. S.K. Gupta, aged about 41 years,
by religion - Hindu, by occupation- Government Service,
presently posted as the District Magistrate & Collector, South 24
Parganas, having office at New Administrative Building, Alipore,

Kolkata - 700 027, do hereby solemnly affirm and say as follows:

1. That this affidavit is being solemnly affirmed and filed in
view of the Solemn Order dated 21.03.2024 passed by this

f ::“h on’ble Tribunal, whereby the Honble Tribunal has been
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. T i it
pleased to grant further six weeks time for filing affidavi

bringing on record the updated facts with reference to the

averments made in Paragraphs 4 & 5 of the affidavit dated

02.02.2024.

That the Block Land and Land Reforms Officer, Canning-I

b

Block had again issued the notice for restoration dated

05.04.2024 to the violators of the illegal construction but

inspite of the notice the violators failed to comply the same.

The copy of the notice for restoration are annexed herewith

and marked as Annexure R/ L.

3. That in compliance to the solemn order of the Hon'ble
Tribunal dated 05.01.2024 & 21.03.2024, the Order for
Dismantling and Restoration was issued by the District
Magistrate, South 24 Parganas vide Memo. No.
127/1(3)/Con/DM dated-02.05.2023 directing the Sub-

Divisional Officer, Canning sub-division for dismantling

and restoration of the area in its original status.

,-_—’fh,e Block Land and Land Reforms Officer, Canning-I Block

L ko N
e TV Yy oy

to demarcate the plots in question for

09 MAY 2024
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over the cost as an arrear of land

dismantling and to rec

revenue.

Police District is

The Superintendent of Police, Baruipur

requested to take necessary measures to deploy adequate

police force therein to maintain law and order situation.

The copy of the Order of the District Magistrate, South 24

Parganas is annexed herewith and marked as Annexure

R/2.
his, the Sub-Divisional Officer,

4. That in pursuance to t

Canning sub-division has issued the Order directing the

Block Land and Land Reforms Officer, Canning - 1 Block to

complete the process of demarcation of R.S. Dag No. 3675,

3672, 3664, 3665, 3666, 3680, 3660, 3650, 3654, 3646

and 3678 at Mouza- Matla, J.L. No.75 following which

Notices have to be issued accordingly, and then, the

process  of dismantling/demolition  of the illegal

construction shall be initiated under the supervision of the

_'¢5_1§signated Executive Magistrate, Canning and the Block

e

e #e{*eii:))e\ment Officer, Canning-1 w1
.\'.'___I \

th the help of the Block

09 MAY 2024
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Land & Land Reforms Officer, Canning-l block and

Inspector-in Charge, Canning Police Station.

The copy of the Order of the Sub-Divisional Officer,

Canning sub-division, South 24 Parganas 18 annexed

herewith and marked as Annexure R/3.

_That the Notice to the concerned Raiyats and/or existing

w

possession holders at R.S. Dag No. 3675, 3672, 3664,
3665, 3666, 3680, 3660, 3650, 3654, 3646 and 3678 at
Mouza— Matla, J.L. No.75 was issued by the Sub-Divisional
Officer, Canning sub-division, South 24 Parganas vide
Memo No.788/1(9)/SDO/CNG  dated-06.05.2024  for
dismantling/demolition of the unauthorized constructions
and to restore the respective plots to their original
condition/nature and character within 07 (seven) days i.e.,
by 13.05.2024, failing which the process of dismantling of
the unauthorized constructions and restoration of the
respective plots to their original condition/nature and

-

P character will be initiated by the Sub-Divisional Officer,

/7.1~ Canning sub-division, South 24 Parganas.

.
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The copy of the Notice of the Sub-Divisional Officer,
Canning sub-division, South 24 Parganas and the service
return are annexed herewith and marked as Annexure

R/4.

6. That the deponent prays for minimum (10) ten days time
for completion of the dismantling/demolition process of the
illegal construction and restoration to its original character

in accordance with law.

7. That in view of the facts and circumstances stated above, it
is most respectfully prayed that this Hon'’ble Tribunal may
graciously be pleased to pass such further order or orders

as deemed fit and proper in the interest of justice.

8. That the Statement made in paragraph No. 1 is true to my
knowledge and those made in paragraph 2 to 6 hereof are
based on information derived from the records including

facts & figures which I verified and believe to be true to the

best of my knowledge and belief and rest are my humble

submissions before the Hon’ble Tribunal. M%H

- DEPONENT
District Magistrate.
South 24-Parganas
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1 MO YERIFICATION

I, Sumit Gupta, District Magistrate, South 24 Parganas, do
hereby verify that the contents of the compliance report in the
form of affidavit are true and correct to the best of my knowledge
and belief. No part of the report is false and nothing material has

been concealed there from.

Verified at Kolkata on this 9t May, 2024.

[dentified by me MU&M
|

DEPONENT
/' District Magistrate,
S\, South 24-Parganas
|
Advocate
For The State of West Bengal Vet Alited & Ueciarec

neiore me onJeentficaton
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%‘ ~ Gove RNMENT OF WEST BENGAL
Ofice of e ok Land & Land Reforms Officer
Conning - 1, Somly 20-Pargnnns

Email 1D Blroennn apmnil.com

Memo Nn.? 56
To,
Ant Kumar Doy

Slo- Rakhal Doy
Canning, South 24 Pps.

Dated: 05/04/2024

#‘l!l,-(inn-lf!a[]z:}

Sub: Direction fo; restoration of the

character of land over the LR plot ro. 4346
of mouza- Matly. Ji. No.68.

With reference (o the carlier direction vide Memo no.1039/B1-Can-1/2023 dt. 29.12.2023 it was

expected that the restoration of the subject land

to oniginal classification would have been done. However.
prima facie

there is no observation lowards restoration to the original character.

Hence. he/she is directed (o comply with the carlier direction dated on 29.12.2023 and restore the
land to its original character within two weeks from date,

v~ B’ua—mhﬂi Sew | L@Eﬁﬂﬁ)ﬂ.mw
9 33 0 L’fﬂﬁSﬁ Assistant Director

And

W; Block Land & Land Reforms Officer
K

Canning - I, South 24-Parganas
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ﬂl_l C . {:U'l\fl-llan*lI*‘.N'l‘ OF WEST BENGAL l
— OMTice ol the Bloek Land & [and Relorms Olficer

Canning - 1, South 24-Parganns
Email 1D, blliocann | Ggmail.com I

—

Dated: 050472024

Memo No clcs?_ /BL-Can-1/2023

To

Susanta Acharya

Slo- Bivendra Acharyn
Canning, South 24 Pgs,

Sub: Direction for restoration of the characler of land over the LR plot no. 4578
of mouza Matlu, I1.. No.68

With reference 1o the earlier direction vide Memo no.1045/B31,-Can-1/2023 dated. 29.12.2023 it was

expected that the restoration of the subject land (o original classification would have been done. However.

prima facie there is no observation towards restoration to the original character.
Hence he/she is directed 1o comply with the carlier direction dated on 29,12.2023 and restore the

land to its original character within two weeks (rom dale.

ot

Assistant Director

And
LM M"-‘?ﬂ- Block Land & Land Reforms Officer
Canning - I, South 24-Parganas o
- W m.u::%

~ 5 m‘[/ﬂﬁf
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GOVERNMENT OF WEST BENGAL
6_((: Office of the Bloek Lund & 1Land Reforms Officer
— Canndng - 1, Somth 2d-Parganns
Limail 1D: bllroconn 1 @gmail.com

Memo No.7 ﬂ?‘r /BL-Can-1/2023 Dated: 05/04/2024

To

Satkat Acharya

S/o- Susanta Acharyn
Canning, South 24 Pgg,

Sub: Direction for restoration of the character of land over the LR plot no. 4578
of mouza Matla, J1.. No. 68.

With reference 10 the earlier dircetion vide Memo no.1041/BL-Can-1/2023 dated. 29.12.2023 i
was expected that the restoration of (he subject land to original classification would have been done.
However, prima facie there is no observation towards restoration to the original character.

Hence he/she is directed to comply with the earlier direction dated on 29.12.2023 and restore the

land to its original character within two weeks from date.

Assistant Direc)or
And
v Block Land & Land Reforms Officer

Canning — I, South 24-Parganas
SR 2Y

TEF2 11144 |
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GOVERNMENT OF WEST HENGAL
ﬂ‘{(’ ONGew of the Wleh Eapd & 1and Reforms Officer

Cinndigy 1 Seath M1 Poeganne
Fwndl 1D Wlvoennn argemnil com

[re—

Meme No o Q\{! BECoan o Dateed: 0510472024
o,
Uttanm Das
S Bhanlal Das

bl

U, South 24 Pex

Subs Direction for restoration of the eharacter of land over the LR plot no. 4572
o mouza Matla, J1., No. 68,

With reterence to the earlier direetion vide Memo no. 1035/81.-Can-1/2023 dated. 29.12.2023 it was
expevted that the restoration of the subjeet lund 1o original ¢lussilication would have been done. However,
prima facie there is no observation towards restoration to the ori ginal character,

Hence he she is directed to comply with the earlier direction dated on 29.12.2023 and restore the

landd 1 its orginal character within two weeks from date.

W
me

Assistant Director
And
Block Land & Land Reforms Officer
Canning - 1, South 24-Parganas
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GOVERNMENT OF WEST BENGAL

d ¢ Otiee of the Boek 1and & Lol Reforms Officer
1= Conning 1, Sontle 2= I'egans
" e - “_l'llul.il 10: bllcoconn | edgmail.com
e : ——" e - m————
¢ L\H.E_'E? MBL-Coon-112022 Duted: 06/04/2024
To,

Pallab Savday
Sho- Pranab Savday
Canning, Sourh 2. Pps

Sub: Diree
b: Direetion lor restoration of the eharacter of Jand over the LR plot no, 4566
ol mouza Matla, J).. No.O&.

With referems T -
tth reference to the earfier direction vide Memo no. 1036/31.-Can-1/2023 dated. 29.12.2023 it was
expec . v et Fen g . . .. vpe s

pected that the restoration of the subjeet land to original classilication would have been done. However,

r1 ete there fe - : ; '
prima facie there is no observation towards restoration lo the original character.
Henee, hefshe is directed to comply with the earlier direction dated on 29.12.2023 and restore the

land to its original character within twa weeks from date.

"p/,f”f

') Assistant Duectm
C

KG‘U— And
//igjaﬂj[ﬂ/”/ Block Land & Land Reforms Officer

Canning - I, South 24-Parganas
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GOVERNMENT OF WEST BENGAL
6[ e Office of the Block Lad & Lamd Reforms Officer
— Camming 1, Southe 21
il 10 o gl com

Memo No SS’G ML-Can- 17202 Dutt.-tl:f!—"fbﬁ)fifﬂ)%

To

Avan Sardnr

Slo- Gopal Smedar
Canmng, South 24 Pps,

Sub: Dircction for restoration of the character of land over the LR plotnd: 4363

ol mouza Matla, 1. No. 68,

172023 daied. 29.12.2023 it was

With reference to the carlier direetion vide Memo no.1034/831.-Can-
done. However.

enpected that the restoration of the subject land to original classification would have been

prima facic there is no observation towards restoration to the original character.
0.12.2023 and restore the

lence, hefshe is directed to comply with the carlier direction dated on 2

land to its eriginal character within two weeks from date.

oV
ir. ﬁﬂj
A Y
Agsistant Director

@‘&j&j’;) And

[J— walﬂﬂ/ Block Land & Land Reforms Officer
Canning - I, South 24-Parganas
oP i
\_-._Q'\.:;':'i el

03 MAY 2024
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GOVERNMENT OF WENT NENG AL,
d( ¢ IO O e el o & 1 il Refon s O e
L1y W O R YIS
vl 1y, D L lLeom

Mema Nu.y'*j.'{,flll. Cone s Dintad; ORAR02A
.l‘n
Satish Ch tHhosdy

Sho Suvemden l“hmh
Cannngy South 2 Py,

SUbe Diveetion G - . . ,
Sul l)l.n-.lmn v vestoration o the elameter of i over the 1R plot na, 4566
P monzn Muanl, 11 No. 68

With reference jo gy alier diveetion vide Mo o, HOX/8E-Cin- 172023 dated. 29.12,2023 it was
NPeeted that the vestwration of e subieet lund o original clussifiention would have been done, However,
brima faeie there is no abservition owards restornton (o the original charneler,

Henee hesshe s diteeted 1o comply with the enrlier direetion dated on 29.12.2023 and restore the

land o its oviginal eharaeter w ithin two weeks from duate.

Assistnnl Director
And
Block Land & Land Reforms Officer
Canning - [, South 24-Parganas
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GOVERNMENT OF WEST DENGAL

§le e of the 1ok Tand & Tand Reforms Officer
- Cimminge L Sonth 20 g game
ol T Bllvocionn enpanail com
[RET——— i i il e S ——tand |
Memo No 2 88 /BL-Can-12202: Dated: 05/0412024

I'o
Nrrmal Chandrea Biswas
S dogeshwar Bswas

Canmmg, Soutly 24 Pyrs,

Sub: Direction for restoration of the character of fand over the LR plot ro. 4573

ol mouz Matla, )1 No 68,

With reference 1o the earlier direction vide Memo n0.1038/B1.-Can-1/2023 dated. 29.12.2023 it
ed that the restoration of the subject lund 1o original classification would have been done.
However, prima facic there is no observation towards restoration Lo the original character.

Hence, he/she is directed 10 comply with the carlier direction dated on 29.12.2023 and restore the
land to its original character within two weeks rom date, -

Assistant Director

And
"‘(’:1"5-[:‘:’ 3 {%}M Block Land & Land Reforms Officer
% 0 Canning - I, South 24-Parganas
ST AN . _ O™
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GOVERNMENT OF WEST BENGAL,
ONee of the ock Tamd & 1wl Retonms Ol e
ﬂ“ Connimg 1, Sonth 20
Enadl 1D Bllyoeann Letgmil.eom R

Memo Nn.2 % ? BL-Can-17202 Dated: 0610472024

To

Madhumita lkaval

D/o- Sankar Kaval
Cannming. South 24 Ppx,

Sub: Direction for restoration of the charaeter of land over the LR plot no. 4578
of mouza Matla, J1.. No. 68.

With reference to the earlier direction vide Memo no.1043/B1.-Can-1/2023 dated, 29.12.2023 it was
expected that the restoration of the subject land 1o original classificntion would have been donc. However,
prima facie there is no observation towards restoration to the original character.

Hence. he/she is directed to camply with the carlier direction dated on 29.12.2023 and reslore the

land 1o its original character within two weeks [rom dac.
9 F‘iw
Assistant Director
And
Block Land & Land Reforms Officer
rrz 61‘\5“ 'Zb"wfrr_ Canning - I, South 24-Parganas o

.-rmg 3‘(—:‘9 FEW'IW
e errb»f
ol Al

’W@Wf} |
ﬂé‘_%mv-.‘&"s ﬁ‘/ll""wt""

os‘\ﬁf\

03 HAY 2024



r
i, 195" |
) {:”Vl';"NMEN'l' OF WEST DENGAL
'ﬂ',' ¢ ONTew o i Wk | o & 1l Relvrms Oeer
S Coming 1, South Sl P

Fommdl L0 Dlocnnn Lapmnileom
[ T ——— e ———— T T T e S LTt =)
Memo No. 9B ) meCan-iou

Dated: 05/04/2024

'

Sukhendu Biswas

Shos Snngit Niswns
Canning, South 24 s,

Sub: Diveetion for restorution o' he charneter of land over the LR plot no, 4578
almouza Muila, 1. Nu, (8

With reference 1o ihe earlier direction vide Meno no, 1040/01,-Con-12023 datedl. 29.12.2023 it was

expeeted that the restomtion of (he subject Tand 1o original clussificution would have been done, However,

Prinit Tacie there is no observat]

1

om towaeds restoration o the original character.,

enee hefshe is directed 1o comply with the eurlier direction dated on 29.12.2023 and restore the
landd 1o s original ehureter within (wo weeks (ram date,

A

Assistant Director
And
Block Land & Land Reforms Officer
gs {\w’ W - Canning - 1, South 24-Parganas
7 ATk o ey
) —
P ALY ’Lf[“,‘” 1.5\“37 @\@"(
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fiﬁ" GOVERNMENT O WEST BENGAL
OlTice of the Block Land & Land Reforms Officer

Canning - 1, South 24-Parganas
Emnil 1D: hllmcnrlni(cﬁgnm_il.cmn )

Dated: 05/04/2024

Memo No. gggi’BL-Cnn-I#z{lzB

To.
Unal Saha
S/o- Sudhir Saha
Canning. South 24 Pgs.
Sub: Direction for restoration of the character of land aver the LR plot no. 4578
of mouza Matla, JL. No. 63
femo no. ] 042/BL-Can-1/2023 dated. 29.12.2023 it was

With reference to the earlier direction vide v
would have been done. However.

expected that the restoration of the subject land to original classification

prima facie there is no observation towards restoration to the original character.
er direction dated on 29.12.2023 and restore the

Hence. he/she is directed 1o comply with the earl

land 1o its original character within two weeks from date.

WM
; Eh " no
Eh
Assistant Director
And
Block Land & Land Reforms Officer

Canning - I, South 24-Parganas
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GOVERNMENT OF WEST BENGAL
Office of the Block Land & Land Reforms Officer

“C Canning - 1. South 24-Parganas
— I

amail 10: bllrocann | egmail.com
Memo NO.ZC?O /BL-Can-1/2023 Dated: 05/04/2024
To,
Rabindra Ir. Biswas
S/o- Sanjit Biswas
Canming. South 24 Pgs,

Sub: Direction for restoration of (he character of land over the LR plot no. 4578
of mouza Malla, JL. No, 68

With reterence 1o the earljer direction vide

Memo 10.1044/BL-Can- /2023 dated. 29.12.2023 it was
expected that the restoration of the subject

land to original classification would have been done. However,

prima facie there is no observation towards restoration to the original character.
Hence, he/she is directed o comply

with the earlier direction dated on 29.12.2023 and restore the
land 10 its original

character within two weeks from date.

I.Mq.}f
'25‘9 55 570 @—)gm— Assista;:dDirector
1 (7_\ 1
,,pr[}[‘ g{%’\w] f%‘"‘f J\QII Block Land & Land Reforms Officer

Canning - I, South 24-Parganas
n[\\ — X .
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OFFICE OF THE b H_“““‘ e
DISTRICT MAGISTRATE & COLLECTOR '
SOUTH 24 PARGANAS

Office: 12, Biplabi Kanai Bhattacharya Sarani, Alipore, Kolkata - 700027
Phone: 033-2449 9944 / 2479 1694, Fax: 033-2448 7871
Email: dm.s24pgs@gmail.com, dm-ali@nic.in

ORDER

- Whereas, .an Original Application was filed before the Hon'ble
\ational Green Tribunal bearing case no. 0.4, 135/2023/EZ (Mousri Jana
\'s. The State of West Bengal & Ors.) The Applicant in the present Original
;ﬂphce::uon _alllegeq that ponds/waterbodies at Mouza — Matla, J.L. No.75,
36‘-3. - Lanning being part of R.S. Dag No. 3675, 3672, 3664, 3665, 3666,

0, 3660, 3650, 3654, 3646 and 3678 is being illegally filled up for
purposes of resq cstate development by certain miscreants. It is alleged that
these waterbodies/chain of ponds are interconnected and serve the Matla
niver 1.e. the excess water during the rainy season flows into the Matla river.

And Whereas, it is reported that the Raiyats have caused change in the area,
character and mode of use of land in question unauthorisedly without any
prior permission from the Collector and in violation of the provisions of
Sec.tlon 4C of the West Bengal Land Reforms Act,1955. The Show-cause
notices has been issued by the Block Land and Land Reforms Officer,

Canning-I Block.

And Whereas, vide order dated 05.01.2024 of the Hon’ble Tribunal where
the District Magistrate, South 24 Parganas, has been directed to personally
examine each of the replies submitted by the land holders to whom the show
cause notices were issued and take appropriate action as per law. After
verifying each of the replies submitted by the Raiyats, it appears that the
filling up of water bodies and illegal conversion occurred after 24.03.1986
Le., the date of publication of the Official Gazette of the West Bengal Land
Reforms (Amendment) Act,1981. The Raiyats have changed the ares,
character and mode of use of land in question unauthorisedly without any
prior permission from the Collector and in violation of the provisions of

Section 4C of the West Bengal Land Reforms Act, 1955.

And Whereas, for such illegal conversion and violation of Section 4C of the

West Bengal Land Reforms Act, 1955 all the Raiyats were directed by the
Block Land and Land Reforms Officer, Canning-I Block to restore the land- =
into its original character as per the provision of Section 4C(5) of the We%,_/.;'-: ~

Bengal Land Reforms Act, 1955.

cOPY

And Whereas, inspite of notice for restoration under Section 4C(5) of tl;e'._. 60-N0 /0
West Bengal Land Reforms Act, 1955 the Raiyats failed to restore the are__ei Ao

into its original character.

- A=
— F-:..'?Fn_.’_fl

And Whereas, for such illegal conversion and violation of Section 4C of tl"?c: b
West Bengal Land Reforms Act, 1955 and in compliance of the solemn order = = ., -
dated 05.01.2024 and 21.03.2024 of the Hon’ble National Green Tribunal, - . of W. 8
Eastern Zonc Bench, the plofs in question muat he restored into its original

07 KAY 2024



OFFICE OF THE 199
DISTRICT MAGISTRATE & COLLECTOR
SOUTH 24 PARGANAS

Office: 12, Biplabi Kanai Bhattacharya Sarani, Alipore, Kolkata ~ 700027
Phone: 033-2449 9944 / 2479 1694, Fax: 033-2448 7871
Emall: drn.sz4pgs@grnail.com, dm-ali@nic.in

condition by dismantling and removing all illegal constructions within 15
days.

Now, therefore, in pursuance to this, the Sub-Divisional Officer, Canning
sub-division is directed for dismantling and restoration of the area in its
ongnal status and to submit the compliance report by 9t May, 2024 to this
end.

The Block Land ang Land Reforms Officer, Canning-I Block is directed to
demarcate the plots in question for dismantling and to recover the cost as
an arrear of land revenue.

The Superintendent of Police, Baruipur Police District js requested to take
necessary measures to deploy adequate police force therein to maintain law
and order situation.

|
District MagistrateH
South 24 Parganas

Memo No. 197/1(3) feom, fom Date : 03,05 2024
Copy forwarded for information & necessary action to :-

1.The Superintendent of Police, Baruipur Police District, South 24

Parganas. -
2. The Sub-Divisional Officer, Cannirfg §9uth 24 Parganas.
3. The Block Land and Land Reformsﬂ@f;f-}g:g\{, Canning-I Block.

LT sl : :
Dmgstrate

/ 5 oo\
South 24 Parganas

0. HAY 2024



200 Drnexure- €3

P.O: Canning
OFFICE OF g p.S: Canning
THE SUB-DIVISIONAL OFFICER 2 Dist: South 24 Parganag
N: 743 329, West Benga|

CANNING
SOUTH 24 PARGANAS

Mﬂm?‘iﬁ'{ﬁ-}m

Phone: (03218) 255-34¢ ()

e-mail! sdocan@gmail.corn
SRR VAL

ORDER

In compliance with the solemn order of the Hon'ble National Green Tribunal, Eastern Zone Branch, dateg
05/01/2024 and 21/03 /2024 (zef: Case No. O, 135/2023/E7 - Mousi Jana v/s The State of West Bengal &
Ors.), and consequent order passed by the District Magistrate & District Collector, South 24 Parganas bearing

Memo No. 127/Con/DM, dated 02/05/2024, the BL&LRO, Canning-] is hereby directed to complete the

process of demarcation of RS, Dag No. 3675, 3672, 3664, 3665, 3666, 3680, 3660, 3650, 3654, 3646 and 3678
(-L. No. 75 under Mouga - Matla) at the carliest and send 2 written report to the undersigned with the names of
the existing possession-holders of the aforementioned plots, following which Notices have to be issued
accordingly, and then, the process of dismantling/demolition of the illegal constructions shall be initiated under

the supervision of the designated Executive Magistrate, Canning and the Block Development Officer, Canning-,

with the help of BL&LRO, Canning-I and I.C,, Canning P.S.

Sub-Dwvisional Officer
Canning, South 24 Parganas

Date: 03/05/2024

Memo No. 760/1(8)/SDO/CNG
Copy forwarded for kind information to:

1 The District Magistrate & District Collector, South 24 Parganas
2 The Addl. District Magistrate (LR), South 24 Parganas

3 The SDPO, Canning, Baruipur P.D.

4. The SDL&LRO, Canning, South 24 Paragans

5. The BDO, Canning-1, South 24 Parganas

6. The DM & DC, Canning, South 24 Parganas

7. The BL&LRO, Canning-I, South 24 Parganas

8. The I.C., Canning P.S., Baruipur P.D.

Sub-Divisional Officer
Canning, South 24 Parganas

02 HMAY 2024
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P.O: Canning

OFFICE OF 2 Gang
THE SUB-DIVISIONAL OFFICER Foo Lanning
CANNING ' BING, 745 529, Weat Benga
. . X . ’ W : , West Benga
SOUTH 24 PARGANAS \ Phone: (03218) 255-340 (O)
! c-mail: sdocan@gmail.com
B S A ——
~—’
NOTICE

the ongmal penion Giled before the Tonble National Green Tribunal bearing casc no. O.A. 135/2023/F7
Mousn Jana v s The State of West Bengal & Ors.) had alleged that the ponds/waterbodies at Mouza — Matla, L.
No 75, bewng part of R.S. Dag No. 3675, 3672, 3664, 3663, 3666, 3680, 3660, 3650, 3654, 3646 and 3678 have
been “illegallv filled up”, thereby changing the nature and character of the said plots. It was further alleged that the
atoresaid changes to the plots were made without prior permission from the Collector, which was in viclaton of
the provisions of Section 4C of the WBLR Act, 1955. Consequently, Show Cause Notice(s) were issued to the
land-holders by the BL&LRO, Canning-1. Acting upon the order of the Hon'ble Tribunal, the District Magistrate,
South 24 Parganas examined each of the replies submitted by the concerned land-holders, the District Magistrate,
South 24 Parganas came to the conclusion that the filling up of waterbodies and ilegal conversion had indeed
occurred after 24/03/1986 (the date of publication of the Official Gazette of the WBLR Amendment Act, 1981).
Following this, the BL&LRO, Canning-1 had directed all the concerned Rayats to restore the land to its ongnal
character as per provisions of Section 4C (5) of the WBLR Act, 1955, which the Raiyats had failed to do.

In compliance with the solemn order of the Hon'ble National Green Tribunal, Eastern Zone Branch, dated
05/01/2024 and 21/03/2024 and consequent order passed by the District Magistrate & District Collector, South
24 Parganas bearing Memo No. 127/Con/DM, dated 02/05/2024, the BL&LRO, Canning-1 was dicected by the
undersigned to complete the process of demarcation of RS, Dag No. 3675, 3672, 3664, 3665, 3666, 3680, 3660,

3650, 3654, 3646 and 3678 (J.I.. No. 75 under Mouza - Matla).

As per the report submitted 1o the undersigned vide Memo No. 377/BL-Can-1/2024, dt: 06,/05/2024, the detals

of the nature of concerned suit plot(s) with other relevant derails, corresponding to Mouza — Matla, J L. N%S?ﬁ
e
(s =

75/LR 68, are tabled below:

s [RS |LR [Area with | Recorded " Actual possession 1 Present:Ir ‘L' : ; \'I.m ]
No. Plot Plot Classification Owner holder ] COndn.mn,’Rc_matﬁ;r
0 | 3678 14578 | 20 dec (Pukur) Rabindranath Rabindranath Partly filled: E"um.:ur/

i Biswas, | Biswas, Sukhendu | constructickitesie ‘f[m.
]

Sukhendu | Biswas, Sushanta | started. = - dal

L [ l ' e i
ovt of W

03 MAY 2024
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' Wiswas, Susliniea | Aeharva, Satkat

! Volarva, Saikat | Acharya,  Ujwal |

' Achanva, Uywal | Saha,  Madhumita
| Naha, Madlwinna | Kayal

Kayal

18 e (ki) Milima  Dswas, | Nilima |!|li'.|.ral-,“

Nimal Chandra | Nirmal — Chandra | Partly filled by soll

|_ I | Diswas | [Hiswas

4+ - S ——— o s —= T ——————
4572 | 10 dee [Doba) Uttam Lns Uttam Das

|
|

e e —

Lo I 3065 | 4565 17 dec (Pukur) _;\‘y:u Saedar T}a_n Sardar
_. 05 -_I 366 | 4566 | 16 dec (1 (Pukur) Satsh  Chandra | Saush  Chandra Fully filled wuh
I Ghosh,  Pallab | Ghosh, Pallab | boundary wall

' ' Sardar Sardar
06 | 3646 | 4546 | 04 dec (Doba) Ajit Kumar Dey | Premlata Sha Pucea house.

| 07 (3664 |4564 |17dec(Puku) | Abani Bhushan | Abani  Bhushan |
I Mitea Mitra

! 08 | 3680 4580 | 18dec(Pukur) | Saryananda Sat- | Sayananda  Sar-

Sangha  Yoga | Sangha Yom
Mandir (Trustee | Mandir (Trustee —
- Prafulla | Prafulla  Chandra
Chandra Mitra) | Mitra)

09 13660 | 4560 | 08 dec (Doba) Minati Bose Minau Bose

10 | 3650 | 4550 08 dec (Doba) Chiranjib Chiranjib Saw/Sha
Saw/Sha

1 | 3654 | 4554 14 dec (Doba) Bhaskar Sardar, | Bhaskar  Sardar,
Ashim  Sardar, | Aslum Sardar, Asit
Asit Sardar, | Sardar,  Mamata
Mamata  Sardar, | Sardar,  Shrpat
Shoipati  Sardar, | Sardar, Dilip
Dilip  Sardar, | Saedar, Arobindu
Arobindu Haldar | Haldar

The concerned Raiyats and/or existing passession-holders so mentioned above (SL No. 01 — 06) are hereby
directed to remove the aforementioned unauthorized constructions, and 1o restore the respectve plots to their
onginal condition/nawure and character within 07 (seven) days, that is, by 13/05/2024, failing which, the
undersigned shall initiate the process of dismantling/demolition of the unauthorized constructions to restore the

respective plots to their original condition,/nature and character.

03 MAY 2024
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The BL&LRO, Canmng | 15 hereby duected o serve this Notee 1o the eoncerned Ratyats/pussession-halders
with the help of BDO, Canmng | by tomorrow, that s, 07/05/2024, ane submit the service return(s) to the
undersigned. In case the Ranar possession:holder s not present or refises 10 aceept this Notice, it is to be put up

on the aforesad construction’s wall or any conspicuously visible place

Tus 15 101 stnct complianee

Sub-Divisional Officer
Canning, South 24 Parganas

Memo No. 788/1(9)/SD0O/CNG Date: 06/05/2024

Copy forwarded for kind information to:

The District Magistrate & District Collector, South 24 Parganas
The Supenintendent of Police, Baruipur P.D,

The Addl. District Magistrate (LR), South 24 Parganas

The SDPQ, Canning, Banupur P.D,

The SDL&LRO, Ca nning, South 24 Paragans

The BDO, Canning-1, South 24 Parganas

The DM & DC, Canning, South 24 Parganas

The BL&LRO, Canning-1, South 24 Parganas

The 1.C., Canning P.S., Baruipur P.D.

et L e o T

© @™

Sub-Divisional Officer
Canning, South 24 Parganas
| RUE COPY
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GOV L ENAIEND O/ AWEST I NTALL
e M T T S T | e e loawanas £ ) e oy
a1 Semntle 21 Paeginnniv,

e 100 Bl oinnn beer gennvanid o eoay

Mo N, B i L Dhaatend . 093y 032, 20)24

‘I‘u,
I"he- Suli | hiviswomnal CH ey

Canmng:, Saat)y o Pavpann-

Sub: Subigesgon ol the erviee et b corneebaon w1 esasee g,

O VSBS20020157,. 1y e matter ol Maousrr Jana vis 'he Siate of

Wl

Refs Momn na. '?HHH{{UIHI]”H‘NH. D, 06G.085.2024

ST,

In connection with the above mentioned subject and reference this is Lo be
mentioned here that some of | e prrsons reccived nolices while some of Lhe Jaez)
could not be traced. In thal CASe nalices wepe

have been served aned Lhe servieo yolurn

=i
hung on the spot. Accordingly notices
is furnishing hevewith to your kind cend.

Yours [aithlully,

Enclo: As stated
/ﬁw 2184 e

Assistant Director
Al
Block Land & Land Reforms Officer
Canning-1, South 24-Parganas.

Attested by m™e

-

” ardal
CE"- b Sal :
lHnlE-w
Gow. of W- &

09 MAY 2024
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TG O O i_.l': 0 Lanming
L SUNDIVISIONAL OFFICER Gl ey u‘;anmng
CANMNING _,-"‘ ' Phimi Segnitdi @4 Parpranss
SONIEH o ; iy - rrdTa s 50, Wear Hengal
1 PAIGANAS Bl (4s155) 2545.0)

e

L L 1

i !

;‘} vomanl i an el L

NOTICLE

e ornal pentwain Aled before the Thontile Faimansl Carron Ledspal Tibernig tose ot tah TALSHVLS

L T ]l1'|-l wia e Seaee ol Wea Il'l'ni"l'l ' Url.' |parl .-i"i'p'rll thint 1 |I'Jllfi'.;'.-1-lr e, ot b ooy - lyels I I

M, 75, bemyg pant of RS, Dag M W75, W72, 3661, 45, Wah, 3, Y, WG, Wb, VAL and MTE Lave

been "illegally Rl up”, tierely elangang e satire sl chaseter of e saud ples Ir wan funthier slisged that the

alirvaand cliangies 1 the plos were made watliv) prior pemmsasn freaems thie Colente, bt h Wt i wilatiin of

the provissons of Section 46 o the WHLIE Mo, 1953 Comrrge 1!, Ui e ety wete jowed 1 the

e T pilianad, tlie Listiist Magerrate

Tand-holders by the 1L20RO, Canninp L Acting g the el rof thie 1 beuni

Suth 24 Parganas exaimmed each of (he replies sulimaned by the wnennesd Imt Deddess, the Distest Magatnan,

South 29 Parganas came 1o the conclusion thar the filkng up of waterlealics anel gl ennvensiun had e
nceurted after 24/03/1986 (the dare of publcatin of i ()i fiessd Crumette of the WHLR Amendment Acy, 1951
Fellowinp this, the L& LRO, Canning.-1 had direcied all the eoncermed Raigata i re

eharacter ws per provivions al Section A0 (5) 0f the WELR Act, 1955, which the Hatzan il fardead 1 de

s 1hie land 1o ita r..l:'l.;ul1:l'|ln|

In complisnce with the salemn arder of the Hlon'lle Ssvonel Greeen Tohunal, Fastern Fame Hesnch, dated

05/01/2024 and 21/03/2024 snd comequent urder passed by
o, 127/ Can/ 1IN, dated 12/05/ 2024, the Bl&LRO), Canmngl way directed by the

5, 3072, WA, 3605, 2666, A0RD, 3060,

the Dninct Magstzate & Dinne Coliestas, South

24 Parganat beanng Memo N
undersigned 1o complete the process ol dermarcatinn of RS, 13z No. 367
1650, 3654, 3646 and 36TH 1. M. 75 wntler Mouza - Matly)

As prr the reprat submitted 1 the underagned vide Memea Ne. 7/ Can-1/2024, di 6,05 2024, the demls

ol the nature of councerned sl plot(s)

75/LE 68, are mbled below:

[l IRS LIt Arca with | Reenrded | Actual passession
Mo Flot Pl Classification Qwner hialder
fil J 17e | 4578 [ 20 dec (Tukur) Rabirdranath Tahindranath
| I Ry, Bisway, Sukhendu | construcnon  pganted by, M
[ Sukhendu | Biswas, Sushanta | stanted.
i

g G,,-._uw.a
o
SR AR\ 09 MAY 202

with oiber relevant demils, enrrespanding to Mouza = Mals, J1 No, RS
|RUE COPY
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M
L St OFFICE OF ﬁ i’,O:é:ulmiug
SSUB-DIVISIONAL OFFICE g P.S: Canning
(‘-'\NNIN:} «OFFICER ,r-'":"'ﬂ”t Dist: South 24 Parganas
SOUTL s AR " B, PIN: 743 329, West Bengal
NOUTH 24 PARGANAS f f Phane: (03218) 255-340 (0)
g i c-mail: sdocan(@gmail.com
%\ i)
.I‘\Q\E"Lrﬂn‘ﬂ".}ﬁA{I
NOTICE

Ihe ongmnal peation filed before the Hon'ble National Green Tribunal bearing case no. O.A. 135/2023/ 37

M . : " )
(Mousn Jana v /s The State of West Bengal & Ors) had alleged that the ponds,r"w:tlcrbodu:s at Mo

No 5, being part of R.S. Dag No. 3675, 3672, 3664, 3665, 3666, 3680, 3660, 3650, 3654, 3646 and 3678 have
It was further alleged that the

uza — Matla, ). L.

been “legally filled up"”, thereby changing the nature and character of the said plots.
in violation of

aforesaid changes to the plots were made without prior permission from the Collector, which was

the provisions of Secton 4C of the WBLR Act, 1955. Consequently, Show Cause Notice(s) were issued to the

land-holders by the BL&LRO, Canning-1. Acting upon the order of the Hon'ble Tribunal, the District Magistrate,
South 24 Parganas cxamined each of the replies submitted by the concerned land-halders, the District Magistrate,

South 24 Parganas came to the conclusion that the filling up of waterbodies and Ulegal conversion had indeed

occurred after 24/03/1986 (the date of publication of the Official Gazette of the WBLR Amendment Act, 1981).
to its original

Following this, the BL&LRO, Canning-1 had directed all the concerned Raiyats to restore the land

character as per provisions of Section 4C (5) of the WBLR Act, 1955, which the Raiyats liad failed to do.

In complance with the selemn order of the Hon'ble National Green Tribunal, Eastern Zone Branch, dated

05/01,/2024 and 21/03/2024 and consequent order passed by the
127/Con/DM, dated 02/05/2024, the BL.&LRO, Canning-1 was directed by the

0. 3675, 3672, 3664, 3665, 3666, 3680, 3600,

District Mngistrate & District Collector, South

24 Parganas bearing Memo No.

undersigned to complete the process of demarcation of RS, Dag N

3650, 3654, 3646 and 3678 (.L. No. 75 under Mouza - Matla).

Memo No. 377/BL-Can-1/2024, du 06,/05,/2024, the details
No. RS
|RUE COPY

report submitted to the undersigned vide

As per the
s) with other relevant derails, corresponding to Mouza - Matla, J.L.

of the nature of concerned suit plot(

75/LR 68, are tabled below:

['sI. ‘RS [LR Area with | Recorded Actual possession | Present | & S'\'r'l" A

| Nao. Plot Plot Classification Owner holder Condition[ﬂt&é&&%ﬁﬁ'ﬁjg’ '
,|' 0 | 3078 4578 20 dee (Pukur) Rabindranath ] Rabindranath Pactly filled, Co T—‘?'f;_- *

‘ [Biswas, Riswas, Sukhendu | construction mlg@.i' y me
| Sukhendu Biswas, Sushanta | started. ", ” )

L - L - | ___J ’!’—t/c_- Ao

pinlab oart=

C (Nowry'

Gowt. of W. F

A 03 MAY 2024
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al OEFICE OF i P.0: Canning
N Al L] 4 3O, -. i ¥
PHESUB-DIVISIONAL OVFICER gy, ::-'.-2}-(}::';:::"54 Parganas
20 ) -{‘ANNING - -.'ﬂ-. PIN: 743 329, West Bengal
SOUTHL 20 PARGANAS  f | Phs s 256 340403
. @ ! e-muail: sdocan @ gmail.com
“\ 4, ;

W o
Ay

NOTICE

The onpgmal petinon Gled belore the Hon'ble Natinnal Green Tubunal heanmp case no O 133 nn Y/
(Mostn Jana /s The Stne of West Pemeal & Os ) b allegedd i the ponds watedbodies at Mo - Matla, 1]
Nu- 75, hemy part of RS, Dag Na. 3675, 3672, 3664, Y665, 366, Y68(1, 3660, 3630, 3d, 346 amd 30 % have
been “illegally Gilled up', thereby changing e oatne amd character of the sad plots Tewas turther Aleged that the
Moresaid changes 1o the plots were made withoul pisor peromssion from the Collector, wlich was i violation of
the moviaons of Seenon AC of e WHLI Aet, 1935 Conseguenly, Show Canse Nonces! were pssied 1o the
land-holders by the BL&LRO, Caning-1 Acting upon the onder of the Hon'hle Frbunal, the Distrer Magnsteate,
South 24 Parganas examned each of the ephes sulmitied by the coneerned Lind-holdes, the Distiet Magsteae,
Stth 24 Parganas came 1o the conelusin that the Glling wp of warethodies and dllegal conversion had ndeed
ocenried after 20/03 /1986 (the dare of pubbeaton af the Odfienal Gaeetre of the WHLR Amendment Aee, 1951
Following this, the BL&LRO), Canning- 1 lind <hiected all the concenwd Ravats 10 restone the Lind 1o us onginal

character as pee prowvaistons of Seciion AC (5) o the WHBLR Act, 1935, whach the Rawars had Luoled v dio

In complance wal the solemn owcder of the Ton'ble Natonal Green Tobunal, Eastern Zone Branch, dated
O5/01/2020 and 2170372024 and cansequent order passed by the Distoet Magsirate & Dister Collevion, Soath
24 Pargganas bearing Mems N, 127/ Con/ DM, dated 0270572024, the BLELRO, Canming-1 was directed by the

inclersipned (o complete the process of demareation ol RE Dag Noo 3675, 3672, 3n64, 3663, Mbo, W0E0, 3,

3650, 3654, 3646 mul 3678 ()., No. 75 uader Mena Maila). HUE COPY *
_— TN |
As per the teport sulpmitied to e wndersgned vaule Moo Noc 377 B-Can 12024, e on03, 2024, lllqﬁsj\,ﬁﬁ]‘_;ﬁf.\‘;\
|

i o o
of the nature of concerned suit phat(s) witl other relevant detads, coreespomlng to Mouza = Naly, 1[5 BEROAR =
! [t

=\ REGO. NO |
15411 68, are talled below: i 1%\
. i Prt ) /

sl s LIt | Area with | Recorded Actual pc-s.-il,'n'iuu I Present F_h'u}a_s't&ﬂ by Ma
TS Plot LT Classifeation Owner | holder ‘ Condition/ Remar
. — | | -3 I|~a L‘Jﬂlrﬂal
O | 378 [ 4578 | 20 dec (Pukur) Raliulrananly Ralwsdranath [ Partly filled €oneHre worary)
Hisweas, | Meswas, Sukhendy | constriction Bovi. of W. 8
Suklendu —J Biswas,  Sushania I tarteel

I S R R I T
1) o ,
L e fk(‘*'ﬁ J,:Ui}ﬁ
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. OFEICE OF i
T SUB-DIVISIONAL OFFICER
CANNING . "
Y G

Oy Canning

I".5 Canndng

st Somh 20 Pangatias
PENG 743 329 West Bengal

SOUTH 2. 3 ; fr
[ { l l l I .‘! I I‘r\l{lh‘\N.‘\h ..J - l\..' lll'll”“'-' (” !'I "J') ..,‘IH- LETT ((H
1" ' M) e-muil sdocan@ymal.com
AL J’ E
\t". r*
I|\.

NOTICE

The ougal petivon filed before the Hon'ble National Gieen Trbunal bearing case 1o Q.8 1¥8/2023/127.
(Moustt Jana v /s The State of West Bengal & Ors) had allegedd that the ponds/waterbodies at Mowza - Matla, .1,
No 75, being part of RS. Dag No. 3675, 3672, 3664, 3665, 3666, 3680, 3660, 3650, 3654, 3646 and 3678 hane
been "legally filled up™, thereby changg the nature and chawaeter of the saed plots. Trwas fuether alleged that the
aforesnid changes 1o the plots were made withow prior pesmission fram the Colleetor, whieh was in violation ol
the provisions of Section 4C of the WBLR Aci, 1955, Consequently, Show Canse Notiee(s) were maved 1o the
land-holders by the BL&LRO, Canning-1. Acung upon the order of the How'ble T'nbunal, the Distict Magistiate,
South 24 Parganas examined ench of the replies subnutted by the concerned land-holders, the Distrer Magstrate,
South 24 Parpanas came to the conclusion that the filling up of waterbodies and dlegal conversion hind mdeed
occurred after 24/03/1986 (the date of publication of the Official Gazette of the WBLR Ameidment Aet, 1951)
Following this, the BL&LRO, Canning-I had directed oll the concerned Raigats (o restore the land to it orgmal

character as per provisions of Section 4C (5) of the WBLR Act, 1955, which the Rayats had faled 1o do

In compliance with the solemn order of the Hon'ble National Green Tribunal, Enstein Zone Branch, dared

05/01/2024 and 21/03/2024 and consequent order passed by the District Magistrate & Distnet Collector, South

24 Parganas bearing Memo No. 127/Con/DM, dated 02/05/2024, the BL&ELRO, Canning:-1 was dirceted by the
undersigned to complete the process of demarcation of RS, Dag No. 3675, 3672, 3664, 3665, 3666, 3680, 3600,
3650, 3654, 3646 and 3678 (J.L. No. 75 under Mouza - Matla).

As per the report submitted to the undersigned vide Mema No, 377/BL-Can-1/2024, dt: 06/05/2024, the detals

of the nature of concerned suit plot(s) with other relevant details, corresponding to Mouza = Madla, L. No. RS
' L= ~OPY
 RUE CcOt

75/LR 6B, arc tabled below:
| £ \

S.. | RS LR Area with | Recorded | Actual possession | Present WAL N
. | . + I‘I |
‘ No. Plot Plot Classification Owner holder Condition/Rémarks 1 )
Vo aea0 e o~ )
| 0l 3678 4578 20 dec (Pukur) Rabundranath Rabindranath Partly filled \Q;{m?r ey,
Biswas, Biswas, Sukhendu | ennstruction T G
Attes!ed RY
Sukhendu iswas,  Sushanta | staned. /
S —H‘m. : —atdd

I"{: N'l Y

2024
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. ‘((\NNI N(; . . 9 IS T4 829, West Bengeal
SOUTII 24 PARGANAS /{ % Plhone: (0321%) 255- 540 (0
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t Vi
1 __f"
NOTIGE

The ongmal petition filed before the Hawhle National Green Trbumal beapmg coe no 04 TR Y
(Mousn Jana v/s The State of West Benpal & O D alleged that the ponls fwateddwadic - at Mewea Matla ]

No. 75, bl:lng part al LS. 1)-1}', Nu. 3679, 3672, 3661, Y665, 066, 36N, 60, 4650, MG, WAL we] W0 D
been “illegally filled up®, thereby clianging the natare and chacres of e wated plots 1t wa Duethes alleged thiat the
aloresaid changes to the plots were made without prior permissioan from the Colleoron, whardo was m vidatioan o

the provisions of Sccnon 4C of the WHLR Acy, 1935 Canvequently, Show Coaer Netior [ were b ol v b
land-holders by the BL&LRO, Canning-1. Actng upon the order ol the Hen'Ble Triliusal, the Faeneer Magaetrate,
South 24 Parganas examuned each of the replies submtted by the comeerned el Dieddeders, the Livotnue e Slagrnatrate,
Higr e ol warerhodies and Mlepal canversion inveleeel

South 24 Parganas came (o the conclusion that the fi
1, 1Rl

occuered alter 24/03 /1986 (the daie of publicanon of the Official Casette of the WEBLIU Amendient A

Following ths, the BL&LRO, Conning-1 had direeted all the comcerned Raigars 1 restore the Jand 1o cgeiiial

character as per provisions of Section 4C (5) of the WELIL Act, 1935, whieh the Rayats had failed e do

In compliance with the solemn order of the Ton'ble Nawanal Green Trehounal, Fastern Zeone Branch, dared
05/01,/2024 and 21/03/2024 and conscyuent order passed by the Distrer Magnstrate & Disiner tedlecivn, Santh
24 Parganas bearing Memn No. 127/ Con/1IM, dated 0270372024, the Bl RO, Canminig | owas dhireeredd by the
undersigned o complete the process of demarcation of ILS Dag N 3675, 3672, 3664, 1665, 666, A0, W

3650, 3654, 3646 and 3678 (J.1. No. 75 under Mouza - Matla).
v 1_;"3 CDP‘T

vide Memo No. 177/B1-Can-172024, di U6/05/2024] “I:'thr'r:s!]- =

S,

As per the report submitted to the undersigned

Lt [

levant detals, corresponding 10 Meza = Matle, LA R
/

of the nature of concerned sunt plot(s) with ather e
75/LIL 68, are tabled below: I'“ =
I \ T._ r_-‘;r Ly
_ N& e
’—S]. | RS LR Arca with | Recorded | Actual possession | Present \Q\:t________(
| No. Plot | Plot Classification Owner | holder ' CnnditiunﬂWﬂl | e
| B ] ! _ ! o - —
o1 3678 | 4578 | 20 dec (Pukury | Ralundranath ' Ralundranath Partly Nilled « rves d d:ﬂ
I | | SRTRATCN o Sar e
I ‘ Biewas, Brewas, Sukhendu consrenn pipl 't"_?,vaﬂ-i
I Sukhendu Basaas, ...u']:anlp “arted ot Of W- 2
| _ _— A e — —— )
? C7 Aot [N
~J A -1 .
b D/‘ C{H / -J )/

03 WAY 7024
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DISTRICT;-SOUTH24 PARGANAS

Before the National Green Tribunal,
(Eastern Zone Bench, Kolkata)

Original Application No. 135/2023/EZ

Mousri Jana
Versus

The State of West Bengal & Ors

COMPLIANCE REPORT IN THE FORM OF AFFIDAVIT OF THE
DISTRICT MAGISTRATE, SOUTH 24 PARGANAS DISTRICT,

GOVERNMENT OF WEST BENGAL

o RAJIB RAY
.:3.‘-3 LA Advocate

SARDAK For the State of West Bengal

REGD N
EGD NO E-mail- rajib.ray23@gmail.com

(M)- 9830132729

03 MAY 2024
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